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IN pursuance of the provisions of clause (3) ofarticle 348 of the Constitntion, the
Governor is rleased to order the publ'cation ol'the tollowing English translation of notifi-
cation no. i} 't(a,"X-;ﬁi{-?;‘JXXR(l}{gd%, dated Aprii 27,1989 .

No. 1116/X-MK-89-XXR(1)-84
Dated Liveknow April27,1989

i exercise of the powers under section 13 of the Uttar Pradesh Cineme (Regulation
Act 1955 (U.P. Act no. 3 of 1956) the Governor 18 pleased 1o make the tollowing rules witha

view to amending the Uitar Pradesh Cinemes (Regulation of Fxhibition by Means of Video)

Rules, 1988:
THE UTTAR PRADESH CINEMAS (REGULATION OF EXHIBITION
BY MEANS OF VIDEQ) (FIRST AMENDMENT) RULES, 1983
Short title and 1. (1) These rules may be called the Uttar Pradesh Cinema (Regulation
commencement of exhibition by means of Videa) (First Amendment) Rules, 1989.

(2) They shall come into force with effect from May 1, 1989.

2 In rule 2 of the Uttar Pradesh Cinemas (Regulation of Exhibition by
means of Video) Rules, 1988, herein after referred to as the said rules afrer
clause (j) the following clauses shall be inserted namely:

Amendment of
Rule 2

(k) “Hotel”” Means and cstablishment which provides facility of lodg-
ing and boarding on payment basis.

(I) Local area shall have meaning assigned to it in the Uttar Pradesh
Entertajnments and Betting Tax Act, 1979,

~ Amendmen! of

i 3. o rule 4 of the said rules for the existing sub-rule (4)jset out in- column
ule

1 below the sub-rule as set out in column II shall be substituted namely: —

CoLumn I
Existing sub-rule

(4) In case the auditorium is constructéd
on the first floor or the second floor of a build-
ing it shall have 1.6 metres wide varandah oD
any two sides with of last two cases to ground
floor on two different sides out of which one

should about the main though fare the width
of the staircase shall not be less than 1.34
metes with 16 cms. riser and25 ¢ms. tread and
there shall not be less than 3 and not more
than 15 stairs at a stretch. The open  space
required under sub-rule (2) shall be provided
on ground floor, The other requirements shall
be the same as in the preceding sub-rules.

Amendment of
rule 10, 11, 13,
14 qud 17

4. 1In the said rules for the

uted namely:—

CoLumn I
Existing rules

10. Application for licence for e;ch:'b:’:ian
by means of video —(1) Ttx_e_appl1catlon for
licence for giving exhibition by means of
video shall be submitted In Form no. 1to
the licensingiauthority alongwith the docu-
ments mentiond in sub-rules (2), (3)or (4)
gs the case may be.

column I below the rules, as set

Corumn 11
Sub rule as hereby substituted

(4) Ln case tle auditorium is constructed
on the first floor of a building, it shall have
1.6 metres wide varandah on anytwo sides
with atleast two stair casesto ground floor
on two different sides,out of which one should
about the mainthorcughfare. The widthof

thestair case shall not be less than 1.34 metres
with 16 cms. Riser and 25 cms. tread and there
shall not be less than three and not more than
15 stairs at a strétch. The open Space required
under sub-rule (2) shall be provided on ground
floor. Theother requirements shall be the
sam,e as in the preceding sub-rules :

Provided that the consent of the occupier
of the ground floor for the comstruction,if
any, shall be obtained in case ihe aundito.
rium is constructed on the first floor.

existing rules 10, 11, 13, 14 and 17 set out in
out against each in column 11 shall be subsri-

Corumn IL
Rules ¢s here by substituted

10. Application for licence for exhibition
by means of video—(1) The apolication for
license for giving exhibition by means of video
shalt be submitted in Formno. 1 to the licens-
ing authority alongwiththe documents men-
tioned in sub-rules (2), (3) or74) as the case
may be,
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Corumn I
Existing rub-rules
(2) In the case of permanent building

CoLumn II
Sub rules gs hereby subsiiruied
(2) Inthe case of permanent building other

other than a hotel or restaurant the applica- thana hotel the application shall be accom-

tion shall be accompanied with the following
documents—

(i) A site plan in duoplicate showing
location of the premises in relation to
adjacent premises within a radius of 100
metres _and public thoroughfare on which
the building abuts including the place
marked for parking of vehicles drawn
the-scale of 1.5.

(i) A building plan in duplicate inc-
luding longitudinal and latitudinal sec-
tions and seating plan containing therein
the arrangement of seats in each class
including gangway and places left open
drawn on the scale of 1.1.

1 (iii) No objection certificate from the
Municipal corporation, Municipal Board,
Gaon Panchayat or any other local autho-
rity concerned.

(iv) Photostat copy of licence obtain-
ed for the commercial nse of video or
television under the Indian Telegraph Act
1885 (Act 13 of 1885).

(v) Documents showing the owner-
ship or tenancy of the place, building and
the apparatus.

(3) In the case of a temporary building,
hotel and restaurant the -application shall be
accompanied with the documents referred to
in clauses (iii), (iv) and (v) of sub-rule (2).

(4) In the case of public service vehicle,
the application shall be accompanied with the
documents referred to in clause (iv) of sub-
rule (2) and a photostat copy of documents
of its registration under Motor Vehicles Act
denoting therein the route if any of operation
of the said vehicle.

11.
Licence shall not be granted for a video
cinema if it is situated—

(i) within a radius of 500 metres of
permanent cinema either existing or under
construction in & town with a population
exceeding 5 lakhs.

(ii) within a radius of 1000 metres
of a permanent cinema either existing or
under construction in a town with a popu-
lation exceeding 50,000 but not exceeding
5 lakhs.

(iii) within a radins of 1500 metres
of a permanent cinema either existing or
under construction in a town with a popu-
lation not exceeding 50,000,

(iv) within a distance of 400 metres of
another video cinema.

Other conditions for grant of licence—

panied with the following documents—

(i) A site nlan in duplicate showing
locationof the premises in relation to
adjacent premises withina radius of 100
mPtres gnd public thorough fare on which
the building abouts including the place
marked for parking of vehicles drawn m;
the scale one inch is equalto 10 metras :

_ (i) A building plen induplicate inclu-
ding longitudinaland latitudinal sections
and seating plan containing therein the
arrangements of seats ineach class includ-
'ng gangway and places left opendrawn on
the scaleoneinchis equal to five metres,

(i?i) Photostat copyof licence obtain-
ed ior the commercial use of video or

television under the Indi 1
1885 (Act 13 of 1885)? an Telgraph Act,

(iv) Documents showing the ownershi
or tenancy of the place, building and ?;.l;
apparatus or the vehicle,

(3} In the case of a temporary buildi
a iltu];t::é, t{li;e application shall bé’ 8 ccomg.%:iig
with Lthe documents referred to |
and (iv) of sub-rule (2) firre © Inclause (iii) .

(4) Inthe case of public service veh;
the application Shall be acomPanied wit]]:lti:
documents referred to in clavse( iv) of sub-

fule (2) 2nd a photostat co
; ; : Py of docu 8
of its registration under Mofoyr vehicle;n T::t

‘and fitness certificate of the yehicle denoting

therein the royte
said vehicle.

L1. Other condition; for grant of lice
: 1 5 nce—
(1) Licence shallinot be granted for a videg
Cinemas if it is situated :.—
(i) withig the limits of g local area
alréady having s cinemain a permanent

building or where the same is vnder cops-
truction.

(i) within the radius of 500 inetors
of the outer limits of alocal ared with
population exceeding 5 lakhs and having a
cinema 1n 3 permanent building.

,ifany, of operation of the

(ii}) Within the radius of 1000 metres
of the ouler limits of a local area with
popqlahon exceeding 50,000 but not ex-
ceeding 5lakhs and having a cinem®in a
permanent building.

(iv) Within the radius of 1500 metres
of the outér limitsofa local area with
population upio 50,000 and having a
cinem? in @ permanent building.
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CoLumni 1
Exisping Sub-rie

Expianazion—(i') For the purposes of this
rule the populanon of il latest ¢enshs shall
be taken into® account while granting licence.

if) The aforesaid restrictions shall not
apply in case of grant of & licence to a persen.
already giving exhibition by raeals of video
in & pecmanent building befoie the compmence-
ment of these rules, '

13. Relaxation in
ermanent  buil dings—Any
holding exhibitions by mieans
nent building befere the date of commences
ment of these Rules may be granted relaxa-
tion by the licensing authorty froin any of the
provisions of rule 4 1if the licencing, authority
is satisfied that the public safety security and
convenience is 1Ot Jeopardised by such

relaxation.

respect of existing
persons already
of video a perma-

to refuse licence—The licensing
authority may for reasons to be recorded 10
writing refuse @ licence if heis saiisfied that
the exhibition by means of video in a video
cinema Of hotel or restaurant is likely to cause
abstruction i anpnoyance, risk,

14. Power

in convenience,
danger or damagc to the residents O passers
by in the vicinity of the place of exhibition.

17, Fee—
(1) The fee for grant Of renewal of licence

shall be as follows :—

(1)) Video Cinema Fee
Number of seats
Not exceeding 30 geats IS 600 per year
or part thereof.
Exceeding 50 seats put  Rs..900 per year

or part thereof.
Rs. 1200 per year
or part thereof.
Rs. 600 per year of
art thereof per
video cassette
player.

not exceeding 100 seats
Exceeding 100 seats but
not exceediing 125 seuts
(ii) Hotel and Restau-
rants

Cotoms UL
Sub-ruic as hereby subsiipused

Lv) Within Uy medics of anoiher video
cluemdi .
(vi)lnz
lishments bY
ged in cerving Of CALCTing meals,
hot or cold ¢ rinks gle.
(2) Atr3 yelling video Gpema shall not be
lcensed within e yadivs of 2 kms. of &
clnerpa 1002 permanent building.

postaurant 0rany other estab-
whatever name called, engads
snacks,

ihe pUrposes of this
census of
TR b ;1Lb§i51‘-
while granting

Explanation - For
pule, the populaon ol the latett
which Lhe retevan nELIe: 1
od shall be taken juto accoui
ligence.

respret 0f existing per-
Any person ajready
wicams of video ina
the cale of com-
way be granted

13, Relaxation i
manent build’ng— ()
holding cxhibilicns by
permanen! building before
mencement of thi st Rules,
relaxation bvthe licensivg sytherity from
any of the provisions of rule 4 it the licensing
apthotity s satisfed that the rublic safetys
security anc copvenience s not jecpardised
by such relaxation

(2) The Siate Governmeni may grant
rela ation fromany ofthe provisions of rule 4
inrespect of allother cAascs 10 whichsub-
rule (1) does notarplys if the S:ate Goveri-
ment is satisfied thatthe public safety, security
jecpardised by such

and convenia nce is not
relaxaiion.

14. Power torefuse figenece—1 he licensing
authority may for reasoms io we vecoided in
wriiing refuse a licence, if he 5 satisfied thet
the exhibition by mes e of video 118 video
cinema or hotclora publicservice vehicle is
likely to caust ohstiuciion, inconvenience,
annoyance, risk, danger of damege to the
residanis or PALsCYS hy o ihe vicinity of the
place of exhibition.

1?. }"dc Ak

{y Thefee for gram
shalibeas follows:

(i) Video Cinemd
Nymber ¢f seats

or renewal of licence

Fee

Rs. 600 per year Or
part thereof
Byxeceding 50 srats but Rs. 000 per Yyear
got excoeding 100 gcats  oa gyl thereof
pxeecding 100 scais but Re. 1200 per Year
ot eXceeding {5 seats o1 PRt thereof.
s, 600 per year

(ii) Hotel 2
or part thereof pe
yideo cassette player

Not e xceading 50 seald
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Corumn 1
Evisting svb-rule

(iii) Public Service Rs. 600 per year or

y vehicles part thercof,

(iv) The fee for the grant or  renewal of a
travelling video cinema shall be Rs. 50
per month ar part thereof.

(2) In case there is any suck arrangement
where exhibition is  given bymeans of video
on a number of different  television sCreens,
video screensor video scopes an additiong]
licence fee of Rs. 50 per year or part thereof,
shall be levied for each such screen, feeded by
the said  apoirsins by :
may be called.

Ty e S #3 pee 1n
Whafsoover niime it

5. Inrule 18 of the sajd ru

the sub-rule set aut in column IJ &

CoLumn 1
Existiza guberily

(2) The licensing Authority may grant of
rencw the licence for keeping 3 vicee |ihye, v
on paymenl of fee of Rs. 900 for one Vaaror
part thereof, : ’

6. Inthe sa

id rules, for the existing rule 21
the rule as set out

in column T1 shall be subsrit
CoLumy |
Eiistiig sub.ry)e 3
21, Bravision for fire exi_puisior e to. -
The nora itinieys e O
and ent of
ons bicke:
bugkss (2 1
1 th? oramie
video.cinema.

7. 1In the said rules, gfier rule
namety:—-

b 73

24, Inspeetion —The following officers
and igspecl the premises of g video cinema
Vehicle Hoenced uider 1]

(1} Commissicn
sioner, Distrirt Enfor
tainment and Betting

at]

Tax Department.

les for sub-rule (2) sct out in column 1 below Amendment
hall be substiture

Wie

the followimng

, Video Library,
i rules for ensuring compliance of the rples:
21, Deputy Commissioner, )
ainment Tax Officer and Inspector of {12 enter-

Corumy 11
Sub-rife g5 heteby substizuted

(iti) Public Service Rs. 6U0 per year
Vehicle or rart thereof,

(iv) The fez for the grani or renewal ofa
travelling video cinem# shall be Rs. 50
her mon‘hor rart thereof,

(2) Incass ')y re ivany such a:rangement
whereexhibition is  givin by means of video
ona namberr of different tolovision screens
video screcn 0 video  scopes, & n additionall
licencs foe of Rs, 50 per year or 1 art thereof,
shall he lavicd o) 2a¢h such sareen, fed by
FIC sa i dp R rE e, Liy whie sCevor aame it

neay b callod,

of
d namely:— Rule 18

Corumn 11 |
Sub-rule as hereby substituted

(2) The licensing autority may grant or re-
new the licence for keeping the video library
on payent of Rs, 1200 in 2 local area with a
po pulation upto 2 lakhs and Rs, 2400 in
other areas for one ysar or part thereof,

(b) after sub-rule (6) the following sub-
role shall be juserred nomely:—

(7) No person who has been granted
licence for keeping a video library
shall sell/let or hire to and distribute
or exchange with in any manner what-
soever any video casette of moving
pictures to any person other tham a
licencee authorised to give exhibition by
meansof video or to a person obtaining
it for home viewing. A certificate to
this effect shall be appended by the .
licersec against every transaction of
the above nature and a suitable endorse-
ment shall be made on every cash/credit
mems pertaining to such transaction.

sef out in wolumm T below,

Amendment of
dnamely ‘

rile 21

CoLumw I
Sub-rols as herebv substitiited

21, Provision for fire exiinguisher etc,—
The portable fire extinguisher of BCF 2Kg.
capacity and oneof soda Acid of Hitres capa-
city one buckets (8 litres) filled with sand and
four buckets (9 litres) filled with water shall
be provided in the premises of a video
cinema and a travelling video cinema.
vules shall be wrserted  jngertion of new
riiles 24 and 25

time eater mto

may at ] ]
hotel or " the

4ny

Assistant Commise-
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(i) Deputy Director (Entertainment Tax) Revenue and Intelli-
gence Directorate, Uttar Pradesh.

(iii) Not exeeding two police officers not below the rank of sub-
Tnspector deputed by the licensing authority in consultatinn with the
superintendent of poiice.

(i‘{) Not exceeding two Magistrates nominated by the licensing
authority.

(v) Electrical Inspector to the Governnient, and

district.

25. Screening or authorised cassetics *(.i)

(vi) Senior most professional officer of the U. P. firc service of the

The licensee of a video

cinema shall exhibit only those cassettes which have been certified as suit-

able for public exhibition by an authority
1952 (Act no.
form IV-A, V-A and VI-A under cinernatograph (Certification) Rules,

cinematograph Act,

constituted undel seclion Egvf
37 of 1952) and granted certificates
1983.

(i) The licensee of a video cinema shall submit to the licensing autho-

rity previous information of every film proposed to be
consent from the person

with its synopsis

exhibited together
who is the first owner of the

copyright under section 17 of the copyright Act, 1957 (Act no. 14 of 1957)

and in case such copyright

the proposed exhibiticn.

is assigned
no. 14 of 1957 from the assignee of such copyright at least

18 of the said Act
48 hours before

under section

(iif) A copy of the synopsis and information required above shall be
kept at the cinema also and produced  for inspection when demanded by
the officers authorised for inspections.

Substitution of
Forml

the Form I as set out in column
Corumy 1
Existing Form I
Form I
(See Rule 10)
1 Form of application for licence for exhibi-
tion by means of video.
(i) Name of applicant ..........cooover
(ii) Father’s Nam¢
(iii) Age and Sex
(iv) Address—
(i) PermaneBl. . . ....oooecroronsiis
(duly verified)
(it) Present address

2. Name and description of the place

Exact location with house or plot no., if
any, where exhibition by means of video is
proposed and in case of publicserviee vehicle
registration number with route of operation,
ifany.

3. (i) Site plan in duplicate under rule
10¢2)(1). :

(i) Building plan in duplicate under Rule
10(2)(it).

(iii) No objection certificate from Muni-
cipal Corporation, Municipal Board orany
ather local authority concerned under Rule
1002)iii).

8. In the said rules, for the existing Form Iset out in column I below
11 shall be sustituted, namely:—

Corumy 11
Form 1 as hereby supstinted
Form 1
(See Rule 10y
Form of Application for )
Licence for exhibition by means Of video.
@) Name of applicant ....oooveesrer®”
(ii) Father’s PAME o ovoorwnrsns vmnmstes
(iii) Age and I rnr—
(iv) Address—
(i) PertaSnent, . ooz ivsmeme srs s r 0
(duly verified)
(ii) Present AAATEES woovovienininiais Frmawy 0
2. -Name and description of the place

Exact location with house or plot pum ber,
if any where exhibition by ]
proposed and the population of that local
area whereitis
service vehicle .
route of operaton if any.

3. (i) Site Plun in duplicate under rule
102)(1) i
ii) Building plan 10 duplicare under
Rule 10(2)(1)
(iii) Photostate copy
ed for commercial use
under Indian Telegraphs Act.

-y
ofthe licence obtain-
of video or television

1885
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CoLumn I
Existing Form I
Form I
(See Rule 10)
(iv) Photostate copy of the licence obtaine

for commercial use of video or television
under Indian Telegraph Act, 1885,

(v) Documents showing the ownership ov
tenancy of the place, building and apparatus
Rule 10(2)(v).
(vi) Is the case of partnership firm, name
and addresses of the partners,
4. Inthe case of Video Cinema and
Travelling Video Cinema—
(i) Number of shows proposed ic  be held
daily with show timings of each show.
(i) Width of—
(a) Telsvision scresn
(b) Video screen
(iiiy Total seating capacity with classwise
seating arrangement of each class,

(iv) Rates of admission and amount
entertainment tax for each ticket of (sepa-
rately of each class)

(v) Proposed date of start of exhibition by
means of video.

(vi) Name of manager, if any,

3. Inthe case of Hoteland Restaurant—

(i) Number of television screens/video
screen/vidao scope.

(iiy number of video cassette players.

(iii) Proposed date of start of exhibition by
means of video.

(iv). Name of Manager, ifany.

6. Numberand date of Treasury challan
with which the amountof prescribed fee/
renewal fee has been deposited.

Date :

zSignature of the applicant with address dyly
verifiad byany gazsited Oficer. ’

CoLuMN II
Form I gs hereby substituted
Form I
(See Rule 10)
(iv) Documents showing the ownership

or tenancy of the place, building, apparatus
and vehicles Rule 10(2)(iv).

(v) Tn_the case of partnership firms,
name and addresses ofthe partiers.

4, In the case of Video Cinema and
travelling video cinema—

(i) Number of shows proposed to be held
daily with show timings c* eachi show,
(ii) Width of—
(@) television screen
(b) video screen
(iii) Total seating capacity with class Wwise
seating arrangement of each class.

{iv) Rates of admission inclusive of tax
for each ticket.

(v) Name and address of manager if any.

(vi) Proposed date of start of exhibition
by means of video,

5. In the case of hotel —

(i) Number of television screens/video
screens/video scope

(ii) Number of video cassette players.

(iii) proposed number of rooms with faci-
lity of exhibition by means of video.,

(vi) Proposed date of start of exhibition by
nieans of video,

(v) Name and address of the Manager.
6. Number and date of treasury challan

by which the amount of prescribed licence
fee/renewal fee has been deposited.

Date :

Signature of the applicant with
address duly verified by a
gazetted Officer, _

By order,
NRIPENDRA MISRA,
Sachiy,

W0 gHo Fo No--qo Mo 34 &v0 (Faau)-—-{sos)-—-was-q500+5oo+1240(ﬁue} |



